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S/. Ho Year Roads constructed (km.) Bq>en(aum ktcunBd 
(Rs. in bkhs)

2.

3.

1990-91

1991-92 
(upto Sept.. 91)

5,970.00

2,612.24

1.197.07

355.97

[Eng^h]

Development of Gadgets Ity Industrial 
Toxicology Research Centre

3252. DR. C. SILVERA: Will the PRIME 
MINISTER be pleasea to state:

(a) whether the Government are aware 
that the Industrial Toxicology Research 
Centre, Lucknow has devetoped some gadg­
ets to disinfect drinking water of the virus and 
bacteria;

(a) if so. the details thereof;

(b) whether the Government propose to 
make use of the said gadgets;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEI^IONS (SHRIMATI 
MARGARjET ALVA): (a) and (b). Yes. Sir. 
Industrial Toxicology Research Ccintre 
(ITRC) has devetoped gadgets for disirffect- 
ing drinking water. These are:

AMRIT KUMB: a simple house-hoM 
waterf iKration device with silver Immobilized 
activated alumina as the filtering media The 
filter media has a life of three years, where­
after it can be regenerated for use. This 
system Is based on the prindple of disinfec­
tion by physico-chmical activity and is oasA 
effective, durable and capable of removing

100% pathogenic bacteria. The gadget is 
suited for use at household level.

BACT-O-KILU an electronn gac^et 
based on the principle of anodic oxidation; 
wherein the anodk; ox^en of very high 
potential causes the irreversble extermina- 
tk>n of t>acleria in water. It is suited for use at 
househoM and small scale commercial lev­
els.

(c) and (d). The knowhow for the gadg­
ets is available for commercial exploitation 
t>y the Industry.

(e) Does not arise.

Protection to Sugarcane Growers

3253. SHRI V. SOBHANADREES- 
WARA RAO: WiU the M ii^er of FOOD be 
pleased to state:

(a) whether the interests of sugarcane 
growers are protected in respect of payment 
of support price to them from the extra reaS- 
sations derived by the sugar factories; and

(b) thd details of the components of this 
profit sharing formula and how It is t>eing 
monitored and implemented?

THE MINISTER OF STATE M THE 
MINISTRY OF FOOD (SHRI TAf^UN 
GOGOi): (a) and (b). In respect of mtra 
realisatioris. tHe interests of the sugaicane 
growers m  piatetled fay Clause SA of the 
Sugarcand (dpntibo Order 1966 and Sec­
ond Schedule th e r^. The extra reaisalions



189 m rnaA nam a  AQRAHAYANN 20,1913 (S4K>Q WMUBnAnstma 190

am ahamd belneen Ihe cene growBis and 
sugar pRMkiosra in th» ratio of SOSO as par 
liw <M aM  fomula givwi in tlw SdMdule. 
TheimptaiianUtionoflh— aprovisiDnshas 
to IM anaund fay Hi* fiald sgandas of tlie

. Fovalgn

3254. SHTU GURUDAS iCAMAT: Wil 
tha PRME M M S TB t ba plaaaad to state:

(a) wiMthar tlw l=breign Investmc 
Boaid (FB ) Ins baan acrappad;

(b) K so. lha reasons tharafon

[Tansblhii

in

*3255. SHRf SURYAMARAM YADAV: 
Wil ihe PRME MINISTER be plaasad to

(B) the dalais in tliis lagard?

DEPUTY MMISIBft M THE IflM S- 
TRY OF LABOUR (SHRI PABAN SMGH 
GHATOWAiq: (a) I3alails of axidanlB in 
minasaocruad In theoountiy during thayaar 
199041 an i
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(c) whathar the cases pamfing wMh the 
FB  haws bean refanad to soma other bod­
ies; and

(d) 9 so. the names of those bodies?

THE l«M iSTER OF STATE M THE 
iMINISTTiY OF MOUSTRY (PROF. PwJ. 
KURIEI4): (iO (<Q- Yes Sir. To reduce 
mukip8i% in Approval Boanfe for iljplica- 
tkx» for foraign cokbcxaUon. Government 
have aboished, wlh tffect from Octoiier 14» 
1991. the R m ^  Investment Boaid and Its 
funcdons have been entnislad to the Pniiact 
Approval Board.

<iO Aocidenls involving 1247 
serious bodiy 
irquries.

(b)and(c).Thepiwiaio»» torrsguiaMng 
safely, haatti and weKaie aspads of woiic- 
ois ofnpioyBQ n  ininBs are ooniainoa m ino 
Mnes Act. 1952and ttie rules and the lagu- 
lations framed thereunder. Provisions under 
theOoal Mnas Regulations t957.theMetal- 
Heiious Mines ReguMons, 1961 and the
O i Mnes Regulations. 1964 deal wUh the 
technical and scientgic measures for pre­
vention of aocidenls in mines. The safety 
provisions are ravieaied from time to time to 
tsicecare of sKuations arising out of Mroduc- 
tfan of new technology.

feiquinr Into Pufchaaa of Whaaft by F.CJ.

3257. DR. PARSHURAM GANGWAR: 
Wil the MMstCrof FbOO be pleased to

(a) the detsAs of Iffne mishs^ which 
oocurfadinthacountiyduring^year199Q:

(b) tlie sd entMic measures adcpM fay 
the Government to check recurrefx» of such 
mishaps in mines; and

(a) wtwther the Government hawa 
conducted an enquî r into the wheat pur- 
diasad by the Food Corporation of Indn and 
stored in the buiding of Nannal School and 
other godowns in PIbhll (Uttar Pradesh);

(b) if so, the outcome thereof; and

(c) the action taican against the persons 
found guBty?

THE MimSTER OF STATE M THE 
MMiSTRY FOOD (SHRI TARtm GOGOO:
(a) F.C.L had invastigatad the damage




